
CBiTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No.1859/92

New Delhi this the 20th day of August, 1997.

Hon'ble Mr. S.R. Adige, Mentor (A)
Hon'blo Dr. A. Vedaval Ii, Mentor (J)

On Parkash Maurya,
S/o Shri Bhagwan Dass,
House No.955, Pocket No.2,
Paschimpuri,
New Delhi-63. Ar,„i *

...Applicant

(By Advocate Shri R.L. Sethi)

-Versus-

1. Un ion of Ind ia
through the Secretary,
Medical & Health Services, /
Delhi Adninistration, Delhi.

2. The Director,
Maulana Azad Medical Colleiae
Delhi.

( None for respondents)

ORDER (ORAL)

Hon ble Mr. S.R. Adige, Mentor (A)

.Respondents

Out of the five reliefs prayed for by the
appficant, Shri R.L. Sethi, iearned counsel for
appiioont has pressed the follwoing three reliefs:-

1-1.1987 to

for ^ on dutyfor the purposes of pension etc.

^ 21 2.1987 when applicant actually was
on duty and performed his duties and;

(iii) to grant applicant normal increments in
^ grade of Rs.1400-2300 under normaI
operation of rules. normal
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2. None appeared for the respoc^ts when

the case was cal led out, although the Q.A. was f i led

as far back as 1992. We^ therefore, disposing it of

after hearing Shri R.L. Sethi, and perusing the

mater ia lion record.

3. In so far as relief No.

concerned, Shri R.L. Sethi states that althou^

respondents in their reply, as well as their order

dated 26.4.91 (Annexure A-5) have stated that the

applicant will be entitled to all consequential

benefits except wages for the period w.e.f. 1.1.1987

to 23.8.1990^ Vte is not sure as to the manner in
which the respondents will treat this pefiiod for the

/«

purposeiof pension. As the appiicant has still a

nunber of years service, his apprehension at this

stage is pre-mature.

4. In case any grievance arises in regard

to the treatment of this period, in terms of the

respondents' onw order dated 26.4.91, it will be open
to the applicant to agitate the same through
appropriate original proceedings, in accordance with

law.

5. In regard to relief No. (ij)^ shri
Sethi has stated that respondents have not passed any
specific order as to the manner in which thcj period
from 1.1,1987 to 21,2,1987 Is to be treated, which

appI leant claiitB as t«» period spent on duty. The
respondents mm pass appropriate orders in accordance
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regard to the aforesaid perWl.,,hi„
three ^ths fro.. tt« ^te of receipt of a cop, of
this order.

6. In cso r=.. A.6«rv7t®-- as relief No. (iii),^
concerned, Shri •.

""h attention topara 4.7.^ n has heen stated tiait the
absence period of tt« a^, leant fr™ ,3.2.86 to
31 -5.86 St i11 resins to be regularised '
"lat reason that the appi lean, has not been granted
his incre^nts. "hich clai^ ^e is entitled to, as
P®-- hules. Respondents should take a final decision
as to the ™nner in .bich this period is to be treated
in accordance with rui^acs anH •rules and instructions within three
-Ihs frcn the date of receipt of acop, of this

bar intimation to the appi icant, and thereafter
take an appropriate decisionoec.sion ,n regard to the
•ncrements claimed by the applicant.

7- The o.A.

accordingly, ^o costs.

A. Vedavalli)
Member (j)

'Sanju'

stands disposed of

CS.R. A<9i
Member (A)


